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CP No.99/ND/2012, CP No.86/ND/2013

Sh. Anil Kumar, PCS/Additional Nominge Director. Sh. Bharat Agarwal
Director/respondent in person. The nominee director files further status report on the
affairs of the respondent company, which is taken on record. In the report, it is
further informed that the one of the respondent/director Mr. Dharmendra Kumar
Rathore has now preferred an appeal before the Hon’ble Supreme Court against the

impugned order dated 24.01.20170of this Tribunal.

However, the report of the ROC in the present matter is still awaifed, the
Registry informs that a formal notice has earlier been issued to the ROC, Kanpur by
its letter dated 20™ December, 2017. Such notices were also issued to the other
respondents. However, their response/reply is still awaited except the information as
received from the nominee Director Mr. Anil Kumar that an appeal has been

preferred before the Hon’ble Supreme Court.

Hence, the matter to be listed on 7" February, 2018.

LATER ON

On being mentioned by the nominee director Mr. Anil Kumar, the hearing

date is rescheduled to 09.02.2018.
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Md Zaid

(Stenographer)



